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In The Central Administrative Tribunal
T 7 ~Jaipur-Bench, Jaipur- -
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Date of Order Orders ¢

M 154/07 (OA 243/08) = = T

27.5.1997 Mg, M, Pafig, councel for the aApplicants-respondents
Mr, WWales, counsel for resporlent~3pplicant
This is & petition for extension of time
for implementing the order dated 22.10.1996 in
0.A, M,243/95, The grourd on Which L‘:e cxtension
is sought is that Hon'ble the Supreme Court in
Civil Appedl Ny, 16861/96 Union of Indi3 &nd
others Ve, A J.Fabidn decided on 3.,12.1956
has taken @ contriry view 1nz the mdtter in
controversy 2nd @s such the rezponient petitioners
want to file 2 SLP against the order ?f the

Tribunal, .
i

The order of the Tribumdl was to be
complied with by Februdry, 1997. Thisf application
hds been mide after 8 consider3ble delay, However,
in the interest of justice, the respo;xzdents-

e petitioners arae alloved time till the,end of
July, 1297 to £ile SLP and to obtain stiy or

to implement the order.of the Tribuntl,

~—

The M.A, stands disposed of accdzdingly’.

(RA'DA'H ERAKASH)
MEMBER (J)
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